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[Shri   Bhupesh   Gupta.] 
We would like to know as to what Is 
happening. Is it the policy of the Government 
to allow our warship to salute the Queen? Do 
they do it when similar things happen here in 
this country? We have got the birth, days of 
Pandit Nehru and Dr. Rajen-dra Prasad. We 
have got the birthday of Mahatma Gandhi and 
very many others. Do the British do such 
things there? Why should the Government do 
it? Please convey the deep sentiments of the 
House that such things should not be done 
when the other party does not show any 
concern for us. 

SHRI SANTOSH KUMAR BASU (West 
Bengal): Sir, we would like to know as to 
what is happening here. The hon. Member 
started by saying that something is happening. 
We should like to know as to what is hap-
pening. We have not followed him at all. 

SHRI BHUPESH GUPTA: I am sorry Mr. 
Basu   .   .   . 

THE VICE-CHAIRMAN (PANDIT S. JS. N. 
TANKHA): The hon. Member lias had some 
information   . 

SHRI BHUPESH GUPTA: From the P.T.I. 

THE VICE-CHAIRMAN (PANDIT S. S. N. 
TANKHA): . . . from the P.T.I, and therefore is 
rather disturbed. 

SHRI BHUPESH GUPTA: It is there in the 
Central Hall. 

SHRI SANTOSH KUMAR BASU: What is 
the information? 

THE VICE-CHAIRMAN (PANDIT S. S. N. 
TANKHA): The information is about the 
Flagship, INS MYSORE, having given a 
salute. 

SHRI BHUPESH GUPTA: A twenty-one 
gun salute on the Queen's birthday. 

SHRI R. S. DOOGAR (West Bengal): It is 
nothing unusual. 

SHRIMATI T.      NALLAMUTHU 
RAMAMURTI (Madras): Is action to be taken 
on the report of the P.T.I.? 

THE VICE-CHAIRMAN (PANDIT S-S. N. 
TANKHA): I think it will be appropriate for the 
hon. Member to put a Short Notice Question. 

SHRI BHUPESH GUPTA: Yes, I am going 
to. Our days of this session are numbered. I 
will be glad if you will convey it. I think I am 
expressing the national sentiment. 

SHRI SATYA CHARAN (Uttar Pradesh): 
Mr. Vice-Chairman, as a matter of fact, we do 
not understand what transpired in the House 
just now. 

THE COLOURING OF   VANASPATI 
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"The Government did not want to take 
any action without considering the question 
in its various aspects. Discussions therefore 
would be continued to listening of the 
points of view of both the sides so that the 
Government may be in possession of all the 
facts and figures to enable them to arrive at 
a final decision." 

 

"It has been suggested that before taking 
any other action at least the risk of 
adulteration and the risk of people looking 
upon vanaspati as ghee should be reduced 
to the minimum." 

"It is this practical aspect of the 
-question that the Government is 
particularly  interested   in   at the 
ipresent moment." 
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SHRI SANTOSH KUMAR BASU: There 

are, in addition-, vitamins; Vitamin A   .   .   . 

SHRI DEOKINANDAN NARAYAN: Yes; I 
am coming to that There are more vitamins in 
refined oil itself and that too before 
hydrogenation. Whatever you say, they are in 
existence in the refined oil. That is what I am 
saying. 

 

SHRI SONUSING DHANSHING PATIL: 
Who will have the •wherewithal to purchase? 
Where is the purchasing power? 

SHRI DEOKINANDAN NARAYAN: 
Where is the question of purchasing power 
here? Vanaspati is not going to give you 
purchasing power. This question of 
purchasing power doee not arise at all. 

 

SHRI MAHESWAR NAIK:   Because it is 
called ghee? 
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SHRI MAHESWAR NAIK: Doe* the hon. 
Member suggest that ghee '■* not going to be 
adulterated if hjdro-genated oil is colourised? 

SHRI DEOKINANDAN NARAYAN: You 
will be able to recognise it, if ii is mixed with 
pure ghee. Because today it is white in 
colour,, it is mixed with ghee. If it is coloured, 
it wiM not be  mixed with  ghee. 

SHRI MAHESWAR NAIK; Doe» the hon. 
Member wish to indicate that if vanaspati is 
colourised there will be no other material 
available tat adulterating   ghee? 
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'I would ask you to go to tha bazar and 

study the position. It is said 'Read the 
history in the nation's eyes'; you will know 
what is happening in the country. I have 
experimented on my own body. I had 
stopped taking milk or ghee. My weight 
went down. Then I was advised to use 
Cocogem which was stated to be pure, clean 
and useful for human consumption. I used it 
for some time but I did not see any 
improvement in my health at all. There was 
no increase in my weight. After this I used 
fresh linseed oil for six months; my weight 
increased by 22 pounds during that period. 
Mahatm« Gandhi was astonished to see this. 
I am  definitely  of opinion  that It 
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Vanaspati industry is continued in this 
country, it will definitely ruin the  national 
health." 

 
THE DEPUTY MINISTER OF FOOD and 

AGRICULTURE (SHRI A. M. THOMAS) : Sir, 
may I suggest that the hon. Member may 
speak in English? 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh): He can speak In English so that we 
could understand him. 
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[MB. DEPUTY CHAIRMAN in the Chair] 

Swffl SONUSING DHANSING PAtfXL: 
That will bt a fallacious IllgllOll 
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'SHU P. A. SOLOMON   (Kerala):  I 
Mtfrc: 

"That the question be now put." 

Mv     DEPUTY    CHAIBMAN:   Not yet;  
there  are  two  more speakers. 

SHU B.  P.     BASAPPA    SHETTY 
(Mysore): Mr. Deputy Chairman, Sir, I extend 
my hearty support to the Bill brought by my 
friend Mr. Jugal Kishore, in the interests of the 
health 
of the nation. 1 wish he had brought» Bill 
completely banning the manufacture «sf this 
vanaspati     Sir. it is the 

public opinion and also the experience of 
several Members of this House that tne use of 
this vanaspati is injurious to health. 

1 have come to know that moot of the heart 
failures in the country are attributed to the 
constant use of vanaspati, dalda, etc. It causes 
early blindness among teen-aged boys and 
girls. Every day in the press we read reports of 
so many deaths due to heart failures. 
Therefore, Sir, in the interest of national 
health, the manufacture of this vanaspati must 
be put an end to. This Bill which has been 
brought by my friend is a step towards a 
complete ban ea the manufacture of vanaspati. 

Sir, they have quoted our Health Minister 
and our Prime Minister supporting the 
manufacture of vanaspati They are stated to 
have said that it is harmless. I should say that 
they are also laymen like most of us. Shri 
Karmarkar may be the Health Minister but he 
is also a human being like us. What Acharya 
Vinoba said about vanaspati is perfectly true; 
it is cent. *per cent true. As a matter at fact, 
this is our experience also. After coming to 
Delhi and after using this vanaspati, we feel 
palpitation of heart; we are growing weaker 
and weaker. As a matter of fact, after I came 
to Delhi my weight has reduced. la my native 
place I was using til oil or gingelly-oil and I 
was quite hale and hearty. After I came to 
Delhi my health has been failing. If people 
want to keep sound health they should use 
other oils such as til oil, mustard oil or 
coconut oil so extensively used in some parts 
of India and which are very healthy also. 

Smu N. M. LINGAM (Madras): But the 
experience of the Health Minister is different 
from yours. He is growing fatter. 

MB. DEPUTY CHAIBMAN. Order, order. 
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SHHI B. P. BASAPPA SHETTY:  It 

i» injurious and 6uch people often get heart 
attacks and die ol heart failures. As a matter 
of fact, fatty people should not use oils. Tney 
should  decrease  the  use of oils. 

SSr, this question has come up be-ifore this 
House a number of times. It was also referred 
to the Indian Council of Medical Research. I 
do not know why they are delaying the sub-
mission of their report. We do not know the 
result of their research so far. With regard to 
the use of this ail, as a matter of fact, medical 
opinions also differ. I think, Sir, that in the 
interest of the nation at large, the Government 
will be bold enough to see that the 
manufacture of this *i) is put" an end to. 

1 know, Sir, that our Deputy Minister is 
preparing himself with this reply to convince 
us that it is not harmful. With his reply be will 
encourage toe manufacturers of this oil to mint 
more and more money. I do not know the 
reason why the Government is delaying things 
when there is general public opinion in favour 
of the abolition of the manufacture of this oil. 
I think he will not hesitate to come forward 
and say that proper Action in the matter is 
being taken. Where there is a will there is a 
way. If he wants to protect at least a eec-vian 
of the public from the evil effects it this oil, he 
must see that something is dene, He should 
devise some method by which this vanaspati 
can be coloured to prevent its adulteration 
with ghee. If he has a will 1o do it, it can be 
done. Researches can go on. It is not 
impossible for man to find out a suitable 
device, Even now there is enough lime to find 
out sonw remedy to see that vanaspati oil can 
be detected if used for adulterating 9urc ghee. 
1 trust, Sir, that the hon. Atioistcj will see that 
the needful is tone Something should be done 
to Arteel "ihis adulteration.   Thank you. 

SHRI NAFISUL HASAN (Uttar Pradesh): 
Mr. Deputy Chairman, Sir, I do not think there 
are many persons in this august House who 
will not agree with the principle underlying 
this Bill. I heard with great interest the 
speeches delivered with regard to the demerits 
and the injurious nature of vanaspati oil. It was 
argued by an hon. Member that vanaspati is 
wholesome for health. It was also said that the 
vanaspati trade will be destroyed if this Bill is 
passed in this House and that we will be in 
difficulties to find money for our Third Five 
Year Plan. I feel, Sir, that this discussion is not 
strictly relevant for the consideration of the 
Bill Tht scope of the Bill is limited. It is not 
the intention 'of the Bill to ban vanaspati. The 
idea underlying the Bill and the principle on 
which it is based is that vanaspati should b* 
coloured so that ghee may not be adulterated 
with it. 

I think, Sir, it is the right of every citizen to 
get what he intends to buy in the market and 
it is our duty to ensure that he is not cheated 
Tht deception which is being practised al 
present on account of vanaspati whicl is being 
sold as ghee—1 think 75 pei cent, of it is 
vanaspati and only 31 per cent, of it is ghee—
should U put a stop to. 

Sir,    we in    the    Uttar    Prudes! 
Assembly took up this question abou eleven or 
twelve years ago but    w were unable fo tackle 
it successful^ The whole difficulty at that time 
wa that we could not find   suitable non 
injurious colour which could be mixe in 
vanaspati.    I understand from th discussions 
that have been going o here that this question 
has been er gaging the™ attention of   the   
Centn Government for a number of year Now 
that quite a long time has passc-i I would like 
to know from the Got ernment whether they 
have    earrii out any researches and 
experiments 
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[Shri Nafisul Hasan.] that direction.    Have 

they been able to find out any colour which 
can be safely mixed in vanaspati? 

Sir, the honourable the mover of this Bill 
deserves our congratulation as he has been 
able to draw the attention of the Government 
again to this important question. Coming to 
the provisions of the Bill, clause t says: 

"(1) No person shall manufacture 
vana3pati without using a colouring agent. 

(2) If any person contravenes the 
provisions of sub-section (1), he shall be 
punishable with simple imprisonment for a 
term which may extend to six months or 
with fine which may extend to one 
thousand rupees or with both." 

Sir, I feel that it is not the stage, unless    some    
proper       colour    has already been found, to 
pass this Bill and I hope that in the near    
future, when we succeed in finding a proper 
colour, this Bill will come before this House 
in a proper form.    As far   as the provisions 
of the present clause 3 are concerned,    I feel 
that they   are a bit  defective.   First of all a 
penalty is being provided for only the manu-
facture of Vanaspati,    without using a 
colouring agent.   Supposing we are unable to 
lay our hands on the person who is 
manufacturing Vanaspati and ITanaspati    is 
being    sold freely    in the market, we cannot    
penalise the jerson who is selling vanaspati.   
The >enalty provided, namely six months' 
mprisonment or a fine of Rs. 1,000, is ilso 
very inadequate.    A person who nanufactures 
vanaspati in   thousands »f tons and earns 
crores of    rupees Mil face a prosecution,    
undergo imprisonment for six months and    
will ay a fine of Rs. 1,000 without in any ray 
being deterred from committing hat offence 
again.    So I hope when lis matter comes up 
again after some me, attention win be paid to 
what I ave submitted with    regard to the 
revisions of thig clause. 

As I said earlier, I am in full agreement 
with the principles underlying this Bill. 
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SHRI A. M. THOMAS:  Mr. Deputy 
Chairman, I am glad to find that there has 
been an excellent debate on thla vexed 
problem. I also notice tftjl the Bill of my hon. 
friend, Shri Jugal Kishore, has secured 
considerable support in this House. But many 
of the points  that  ware raised  by the ban. 
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[Shri A. M. Thomas.] Members who spoke 

in support of the Bill have, if 1 may say so, 
been effectively answered by the speeches of 
hon. Members, Messrs. Dave, Basu, Patil and 
Kurre. Sir, as hon. Members know, this 
subject is not one which has come up for the 
ffrst time as far as this House is concerned. 
We had a Resolution which was discussed as 
late as the 27th November, 1959 and also on 
11th December 1959 and which was on the 
lines of the present Bill that is under 
discussion. Then the Government took the 
stand that it was not opposed in principle to 
the colonisation of Vanaspati and that it would 
itself take necessary steps to make such 
colonisation compulsory as soon a» a suitable 
colour had been found. That Resolution was 
opposed by the Government and it was 
withdrawn on the 11th December, 1959. The 
same position as applied on that day still holds 
good now and I regret to say that I have to 
oppose the present Bill also 

SHBI SONUSING DHANSING PATIL: 
Who was the mover of that Resolution? 

SHRI A. M. THOMAS: It was Shri 
Panigrahi and the sponsor of this Bill also 
participated in that debate and put forward the 
very same arguments that he has presented 
before the House in moving this Bill to-day  
for  the   consideration   of  this 

House. Sir, the object of the 4 P.M. Bill 
as has been pointed out, is 

to prohibit the manufacture of 
vanaspati without the addition of a suitable 
harmless colour as can be readily detected by 
the naked eye if and when product is mixed 
with ghee. It has been pointed out by some 
hon. Members who participated in the debate 
that the Bill does not seek the banning of the 
manufacture of vanaspati but, as has been 
pointed out by Shri Dave, having regard to the 
unsuccessful attempts so far made in finding a 
suitable colour, the acceptance of the Bill will 
virtually be tantamount to banning the 
manufacture of vanaspati.   We have to decide 
whether we 

should go to that extent. HUM necessary on 
the basis of the health of the nation, it has 
necessarily to be done. The Bill has been 
supported mainly on the basis that vanaspati ie 
being used as an important adulterant of ghee 
and a person who want* to purchase ghee 
must get pure ghee and not adulterated ghee. 
Sir, I have already stated that the Government 
is in sympathy with the Bill. The evil of 
adulteration is very widespread and I am even 
prepared to concede that it is a menace to the 
society but, at the same time, I would like the 
House to appreciate the steps that Government 
have taken so far and also to understand how 
Government have handled this question. My 
friend, Shri Deokinandan Narayan, said that 
this question has been before the Government 
for the last twelve years and that the peoples" 
Government has not been able to find a 
suitable remedy for this evil. Sir, in order that 
the debate may be self-contained, I am just 
bringing forward again before the House the 
various stages that the investigation of the 
problem has gone through. 

The Ghee Adulteration Committee 
appointed in 1951 for suggesting measures to 
eliminate or minimise adulteration of ghee 
with vanaspati had made the following 
recommendations to this end: The principal 
recommendation was that in order to facilitate 
the detection of vanaspati in ghee, 
Government should ensure by law that every 
batch of vanaspati produced in a factory 
should be certified that it gives the Baudouin 
Test. The second . recommendation was that 
as the Baudouin Test cannot be used for 
detecMon of adulterated ghee by the ordinary 
consumer who has no laboratory facilities, all 
ranas-pati produced in the country should be 
coloured orange by using carotene oil 
concentrate. These were the two 
recommendations and on the basis of the first 
recommendation which was accepted by 
Government, we have taken certain steps. We 
have taken the precaution to see that all vanas-
pati factories    maintain    with effect 
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from the year 1953 a record of the Baudouin 
Test of each batch of vanas-pati produced and 
that each batch is certified by the factory 
chemist that the same conforms to the required 
Baudouin Test. We have also set up a 
laboratory in the Directorate of Sugar and 
Vanaspati for ihe analysis of samples received 
from different parts of the country. 
Specifications have been prescribed for 
vanaspati under Prevention of Food 
Adulteration Act as well, and the Food 
Inspectors of the State Governments are 
required to check the vanaspati sold in the 
markets for conformity with the prescribed 
specifications. The addition of any colour or 
flavour to vanaspati resembling that of ghee 
has been prohibited. The use of oil like coco-
nut oil, whose presence in vanaspati is likely 
to render its detection in ghee difficult, has 
also been prohibited. These are some of the 
steps which Government have taken in 
pursuance of the recommendations of the 
Ghee Adulteration Committee. 

With regard to the other recommendation, it 
was not accepted by Government because as 
the colour imparted by carotene oil 
concentrate to vanaspati is of an unstable na-
ture and disappears when vanaspati is heated 
or is kept even without heating for some 
months. It has, therefore, been considered 
necessary to wait for the results of the various 
experiments which are being carried on for 
finding out a more suitable colouring medium 
for fvanaspati. This is the situation as far as 
the recommendation of the Ghee Adulteration 
Committee is concerned. 

To show that the Ministry has not been 
sitting idle and was alive to the problem, I am 
just giving an idea of some of the steps that 
were taken in this connection. On the 12th 
March 1955; the Minister convened a confer-
ence of scientific experts from all parts of the 
country, representatives of the industry and 
others to explore the possibility of finding a 
suitable colour for vanaspati. The considered 
opinion of the conference was that so 176 
R.S.D.—4. 

far there was no suitable colour which could 
be used for colouring vanaspati. The M.nister, 
however, asked the scientists to continue their 
efforts in the direction of finding a suitable 
colour for the purpose. So far, the experiments 
carried out at the various scientific institutions 
in India in 'his respect have not yielded satis-
factory results. Coaltar dyes—hon. Members 
who supported this Bill should please note 
this—as a class are considered neither safe nor 
suitable colouring agents—for foodstuffs, 
particularly for a cooking medium like 
vanaspati because these substances have a 
tendency to decompose on heating into toxic 
amines and may even be carcinogenic. Colours 
cf vegetable origin obtained from ratan-jot, 
chlorophyll, curcumin, manjeeth, etc., are 
either unstable to heat or can be easily 
removed by absorbents and will, therefore, not 
serve the desired purpose because 
unscrupulous persons will still be able to cheat 
the public by removing such a colour and then 
using the product for adulteration. For the 
present, there appears to be nothing better than 
the latent colou-risaMon by sesame oil, which 
is already being done. Further researches are, 
however, being carried out in the various 
laboratories in the country. 

Sir, after the last discussion in this House, 
there was a meeting convened of those 
connected with researches for finding a 
suitable colour for vanaspati. That meeting 
was held on the 8th March, 1960, and I have 
got the minutes here with me. It was pointed 
out by several scientists and experts 
connected with this work—in fact they 
themselves admitted defeat in their 
experiments—that they have not so far been 
able to find a suitable colour and even an 
opinion was expressed that since no proper or 
visible colour could be found, the experiments 
would have to be abandoned. The Ministry 
was not prepared to agree with that 
suggestion. These scientists and experts met 
again under the Chairmanship of Shri 
Shriman Narayan, Member of the Planning 
Commission, who took considerable interest 
in this mat- 
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[Shri A. M. Thomas.] ter and during the 
course of the proceedings   of  the  meeting     
under  his Chairmanship   the   following   
suggestions were made: 

(i) Research work for finding a suitable 
colour should be intensified and should be 
co-ordinated by a Committee of technical 
experts which should be set up for the pur-
pose. 

(ii) If no visible colour can be found 
then the question of the best latent colour 
may be further examined. 

(iii) Efforts should be mads to ensure 
that ghee is sold in AGMARK labels as far 
as possible. 

(iv) The administration of the Prevention 
of Food Adulteration Act should be 
tightened up further with a view to stepping 
up the sampling and analysis of ghee sold 
in the markets and award of dsterrent 
punishment to those who are found guilty. 

These suggestions made at that meeting under 
the Chairmanship of Shri Shriman Narayan, 
Member, Planning Commission, who is in 
charge of food and agriculture in the 
Commission, are being acted upon by the 
Ministry and we are proposing to set up a 
Committee of technical experts as has been 
suggested by this meeting for research work 
for finding a suitable colour to be intensified 
and for the coordination of the results. Sir, I 
took some time to explain to this House these 
steps that have been taken by the Government 
in order to dispel the impression that the 
Government in spite of the facts that it has 
accepted in principle the necessity of using a 
colouring agent in the manufacture of 
vanaspati is not doing anything in the matter. 

I would also deal with certain other aspects 
that have come up in the debate. When we 
consider this question, we have also to bear in 
mind that this very same Committee, namely, 
the Ghee Adulteration Committee which  
suggested the  colourisation of 

vanaspati has itself laid down certain 
conditions which have to be satisfied. The 
conditions are that the colour should be easily 
soluble in vanaspati; the vanaspati thus colou-
rised should be pleasing to the eye. As has 
been suggested at that meeting to which I 
have made a reference just now, we are 
prepared even to relax some of these 
conditions that have been laid down provided 
the result would be something which is not 
harmful to the health. The other conditions 
are: 

The quantity of the colour required 
should be  small. 

The addition of the colour should not 
cause a change in the taste or flavour of 
vanaspati. 

The colour should be cheap and easily 
available in quantity sufficient for the 
whole annual production of vanaspati. 

The colour should be fast and should not 
be capable of easy removal by chemical or 
physical methods. 

The Colour should be heat-stable and 
should not decompose at the frying 
temperature. 

The colour should be non-toxic when 
consumed over a period of time and should 
exert no cumulative effect. 

With regard to these conditions the view of 
some of the experts who attended that meeting 
was that you would not be able to find a 
suitable colour satisfying all these conditions 
because the adoption of vegetable colour 
means that it would not be lasting and the 
adoption of coal tar dyes would be definitely 
injurious to the health of those persons who 
consume this vanaspati. So according to the 
experts there is an apparent contradiction in 
some of the condition which they  have  laid  
down. 

With regard to the question of adulteration 
it has been pointed out by some Members—
that has been our ex- 



1679 Colouring  of [ 22 APRIL 1960 ]      Vanaspati Bill,  1959    1680 

perience also—that it will not be correct to 
presume that the banning of vanaspati would 
automatically stop or minimise the 
adulteration of ghee. The hon. Shri Santosh 
Kumar Basu referred to the use of animal fats, 
even of dead animals, on an extensive scale in 
the city of Calcutta and the suburbs. Before 
vanaspati was introduced into India ghee used 
to be adulterated with tallow, lard, grease and 
with crude and impure vegetable oils so that 
here at least we have the guarantee that 
vanaspati which is prepared under hygienic 
conditions will only be used for adulteration. 

SHRI BHUPESH GUPTA: How do you 
know that the other things will not be used? 

SHRI A. M. THOMAS: It has also been 
stated in the course of tne debate that 
vegetable oil contains vitamins and that all the 
vitamins in the oil are destroyed by the 
hydrogenation process. It is not correct. 
Vegetable oils do not contain vitamins and 
hence there is no question of their destruction 
during the manufacture of vanaspati. Actually 
vanaspati contains added vitamin A of the 
same potency as found in cow's ghee, because 
we have made it compulsory that vitamin A 
should be added in the manufacture of 
vanaspati. It may be appreciated that vanaspati 
is being consumed not only in India but in 
other countries also and this aspect has been 
mentioned by me the other day. Hydro-
genated vegetable oil is used as a cooking 
medium all over the world both in the West 
and in the East, although it is known under 
different names. In India we call it vanaspati 
while in the West they call it shortening or 
margarine. However, while shortening is 
exactly the same as vanaspati, margarine is a 
butter substitute and like butter is an emulsion 
of 80 per cent, of hydro-genated fat and 20 per 
cent, of ripened milk or water. I do not want to 
take up the time of the House by giving 
statistical information about its consumption 
in other countries which will indicate that 
other coun- 

tries  also  consume  this  on a     large scale. 

Sir, another question     which    has been 
raised is whether it is desirable to allow the    
continuance     of     the manufacture of 
vanaspati and whether it should not be banned.    
My friend, Shri     Basappa     Shetty,     
powerfully pleaded for the banning of 
vana=pati. With regard to this question, I    
may have to place before the House certain 
expert    opinions which    have    been 
obtained by my Ministry as well as by the 
Health Ministry.   In fact there were certain 
results published in 1947 of certain researches 
conduced at the Indian  Veterinary  Research  
Institute, izatnagar  and  I  am  sorry   I     
found Shri Jugal Kishore,     in spite of the fact  
that on the last day I said that those  results  
wnich  have   been  published were not found 
to be correction further experiments, today 
referred to the same results again.    The said 
results showed that feeding of    vanaspati to 
rais affected their fertility and also caused 
night blindness.    As    the findings  at 
Izatnagar were    contrary to the existing 
knowledge in this regard, detailed researches 
were arranged again at the    Indian    
Veterinary Research Institute, Izatnagar and    
at the Nutrition Research    Laboratories, 
Coonoor  and also at institutions like the Indian 
Dairy Research    Institute, Bangalore,      the      
Indian      Institute of     Science,     Bangalore     
and     the University     College     of  Science 
and Technology,  Calcutta.     These  resear-
ches, which  included  feeding  experiments 
with poor rice diets carried out on rats as well 
as on human subjects at different centres of 
research,   have shown that vanaspati of 
melting point 37°C has no deleterious effect as 
Compared  with raw  and  refined  groundnut 
oil.    It appeared, however,    that vanaspati of 
melting    point 41 °C,    as generally produced 
in those days, was absorbed to a lesser extent 
than raw groundnut oil and that it m:ght have 
an adverse effect on calcium  utilisation.    
Following the said findings, the melting   point   
of   all   vanaspati   produced for consumption 
in the eountrv has been statutorily limited to 
37°C, 
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[Shri A. M. Thomas.] Fresh doubts 
associating consumption of vanaspati with 
heart disease have recently arisen following 
the publication of certain researches in foreign 
journals which seemed to indicate that the 
feeding of animal fats like butter and 
hydrogenated vegetable oils, botn of which are 
lacking in essential fatty acids, may result in 
increased levels of lipides in the blood serum 
which may in turn be associated with in-
creased susceptibility to atheroscele-rosis and 
perhaps to coronary heart disease. In fact this 
point was mentioned by many Members who 
participated in the debate. Sir, a joint meeting 
of the Nutrition Advisory Committee and the 
Cardiovascular Diseases and Hypertension 
Sub-Committee of the Indian Council of 
Medical Research held at Calcutta on the 9th 
July 1959 after discussing all available 
evidence on the subject came to the following 
conclusions: 

"(i) There is no definite evidence that the 
consumption of hydrogenated vegetable oil 
leads to the development of coronary heart 
disease. There is, however, evidence 
pointing to the fact that excessive consump-
tion of fats rich in saturated fairy acids, e.g., 
hydrogenated vegetable oil, butter, ghee and 
coconut oil, as opposed to' fats rich in poly-
unsaturated fatty acids, e.g. gingelly 
(sesama) oil, groundnut oil, safflower oil 
and mustard oil, leads to increase in serum 
cholesterol levels— which in turn have 
been found to be associated with increased 
incidence of coronary heart disease. 

(ii) There are still many gaps in our 
present knowledge in regard to the 
pathogenesis of coronary heart disease and 
a definite conclusion in this regard can only 
be arrived at after these gaps are filled by 
continued work in the laboratories in India 
and abroad." 

Recently  on  the  9th April,     there 
was a question in the Lok Sahha con 
cerning   this  subject.    The    question  [ 
was in the following ternu:
 
I 

"(a) whether Government have arrived at 
a definite conclusion regarding the effects 
of hydrogenated oils on the consumers; and 

(b) if so, the details of the conclusion 
arrived at?" 

This question was put to the Health 
Mimster and he answered: 

"(a) No definite conclusions have yet 
been arrived at. 

(b) Does not arise." 

That is  the position now. 

I may also say that    experiments have been 
carried out in the Nutrition Research 
Laboratories, Coonoor,   with a view to study 
the effects of hydrogenated vegetable fat    on 
the serum cholesterol levels and on  the    blood 
vessels  of  monkeys   and   to   compare these 
effects with those observed    by feeding these 
animals other fats   like butter,     groundnut  oil,     
sesame  oil, nigerseed oil, corn oil,    etc.     
These studies were carried  out for periods 
extending to over one year.   In these studies—
it is  very important—it was noted  that   
hydrogenated      vegetable fats, butter and 
coconut oil tended to raise serum  cholesterol 
levels appreciably.    It was, however, noted    
that the  serum cholesterol  concentrations, after  
having   attained   a  h'gh     level within two 
months after the starting of feeding of these fats 
remained stationary at nearly the same nigh 
level throughout the period of the experiment.    
Thus it was noted that    the effects of fats like 
hydrogenated vegetable fats, butter and coconut 
oil on serum cholesterol levels were not pro-
gressive.    But on the other hand, the increase   
in   serum   cholesterol      concentration 
brought about by these fats within the first two 
months was maintained on the same high level 
throughout the period of    the    experiment. 
When the animals were sacrificed    at the end 
of the experiment it was found that none of the 
animals showed any evidence of arterial 
changes irrespective of the type of fat    whicu 
they were consuming,    thereby    indicating 
either  (a)  that the    level of    serum 
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cholesterol obtained by the feeding of 
hydrogenated vegetable fat in this particular 
experiment was not sufficiently high to 
produce arterial changes or (b) mere feeding 
of high fat diet alone cannot produce 
atheroscelerosis but that other super-added 
factors are probably necessary. So, this is 
what the latest experiments also indicate. You 
will find in America, for example, the Food 
and Drugs Administration of the U.S. 
Government issued a notification dated 7th 
December, 1959, in which it has said: 

"The role 01 cholesterol in heart and 
artery diseases has not been established. A 
casual relationship between blood 
cholesterol levels and these diseases has 
not been proved. The advisability of 
making extensive changes in the nature nf 
the dietary fat intake of the people of this 
country has not been demonstrated." 

It will thus be clear that as of this date it is 
far too early to form a definite conclusion as 
to whether or not consumption of 
hydrogenated vegetable oils is really 
associated with coronary heart disease. 
Further, that in so far as being responsible for 
susceptibility to increased serum choles.erol 
levels is concerned, hydrogenated vegetable 
oil shares this deficiency with other 
commonly used food fats like butter, ghee and 
coconut oil. So, ghee also partakes of the 
same evil as hydrogenated oil. If for this 
reason alone, the production and consumption 
of hydrogenated vegetable oils is considered 
undesirable and should be banned, then we 
would be inconsistent if at the same time we 
do not ban the production and consumption of 
butter, ghee and coconut oil. Although 
hydrogenated vegetable oils are being 
consumed in various countries including the 
U.S.A., where so much research on this 
subject has been and is being carried out, no 
country has banned the production of these 
oils. This is with regard to banning the 
manufature of   vanaspati. 

SHRI GOPIKRISHNA VIJAIVARGIYA: 
So, other countries are also for 
hydrogenation. 

SHRI A. M. THOMAS: Yes. Then, the 
question was raised: What effect this would 
have on the dairy industry in this country? It 
is worthwhile to note that the availability of 
edible fats and oils in the country at present is, 
according to the estimated figures: — 

Lakh tons 
(i)  Ghee and butter      ...    5.05 
(ii) Vanaspati ...    3.20 
(iii) Edible vegetable 

oils ... 12.60 

TOTAL 20-85 

The total quantity of edible fats and oils 
available in the country is just sufficient to 
provide a per capita consumption of £ oz. per 
day of fat as against the minimum normal 
requirements of 2 ozs. according to experts. 
There is, therefore, plenty of scope for both 
vanaspati and ghee industries to flourish side 
by side and to expand and develop without 
impinging on each other's interests. Vanaspati 
fills the demand for a hard fat particularly 
among the middle classes who are unable to 
afford the high price of ghee. Vanaspati 
usually costs between half and one third as 
much as ghee, the current rates being about 
Rs. 2-75 a*id Rs. 6-00 per seer respectively. 
So, it suits the pockets of different income 
groups and it may not be advisable to ban the 
manufacture of vanaspati. So, that is the 
position. 

So far as the Government is concerned, it 
has got an open mind in the matter. If' it is 
convinced that it is definitely harmful to the 
health of the nation, of course no other 
consideration will come in its way, for 
example, financial considerations such as 
wastage of about Rs. 25 crores invested in this 
industry. Or, for that matter, it may affect the 
employment position and several thousands of 
people may be thrown out of employment. 
Also, it was pointed out by the hon. Shri 
Dayaldas Kurre that if we 
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of vanaspati, that will have an adverse effect 
on the agricultural economy of Uie country, 
because the price of oilseeds will suddenly 
come down. In spite of these facts, if the 
Government is convinced of the evil effects of 
vanaspati, it will not hesitate to take suitable 
action. But I must admit that so far thare are 
no indications to the effect that it is harmful to 
the heaLh of the nation. 

Sir, I oppose this Bill and I trust that the 
hon. Member will, in view of the fact that the 
Government is still seriously engaged in the 
task of finding a suitable colouring agent, be 
persuaded to withdraw this Bill. Thank you. 
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THE CATHOLIC CHURCH PREMISES 
AND ECCLESIASTIC ORDER 

(RESTRICTION OF POLITICAL 
ACTIVITY) BILL, 1959. 

SHRI BHUPESH GUPTA (West Bengal):  Sir, 
I beg to move: 

"That the Bill to restrict the use of the Catholic 
Church for political purposes and the 
participation of Ecclesiastical personnel of the 
Catholic Church in political activity-be taken 
into consideration." 

At the very outset   .... 

SHRI K. SANTHANAM (Madras): On a point 
of order, Sir. I think this Bill is out of order 
because this 3ill is plainly and blatantly unconsti-
tutional. 

SHRI BHUPESH GUPTA: The hon. Member 
knows that this is no point of order because 
constitutional points we do not discuss. In any 
case, an identical Bill has been introduced and 
discussed in the Lok Sabha. 

MR. DEPUTY CHAIRMAN: Let him say what 
he has got to say. 

SHRI K. SANTHANAM:    A point of order can    
be raised at    any  stage. Under article 15   (1), the 
Sta+e shall not  discriminate  against   any   citizen 
on  grounds     only  of religion,     race, caste,  sex,  
place  of birth  or  any  of them.   If the Bill had 
been  drafted to  include     all  people,   then     
there might have been no  objection.   But today 
according to the Bill,    a Hindu priest can take part 
in political activities; Hindu temples can be used 
for political  purposes.    Only  the   Roman 
Catholic priests,  only people belonging    to the 
Roman  Catholic religion and only the Roman 
Catholic premises could not be used.   I think this 
is a plain contravention    of article 15(1). If  there  
were     doubts   about   it,   of course, I would not 
like the Presiding Officer—the     Deputy     
Chairman—to decide a constitutional point; it 
would go to the court.      But  this    House, having 
been set up under the Consti- 

Sir, I  beg leave   to   withdraw  my Bill. 

The Bill was, by leave, withdrawn. 


